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CONSTITUTION ( AMENDMENT )
BILL— contd.

(Amendment of Aiticle 51).
by Shri Hari Vishnu Kamath

SHRI P. K. DEO (Kalahandi)
I beg to move:

““That this House do suspend rule 75(2)
iof the Rules of Procedure and Conduct
of Business in Lok Sabbha in so far as it
requires the moving of amendment that
the Constitution (Amendment) Bill,
1977 ( Amendment of article 51 ) by Shri
Hari Vishnu Kamath . be circulated for
the purpose of eliciting opinion thercon
at an carly stage. ™’

I also move :

“That the Constitution ( Amendment )
Bill, 1977 ( Amendment of article 51)
by Shri Hari Vishnu Kamath ....

MR. DEPUTY-SPEAKER : Mr. Deo,
please listen. You cannot go on reading
what you want, disregarding the chair.
You have to move first for the suspension
of the rule and then only you can 1ead the
other motion. :

SHRI KANWAR LAL GUPTA
(Delhi Sadar ) : Ido not want to oppose
the suspension on condition that there will
not be any discussion and only voting
will take place. VVe have been discussing
this for the last three wecks. Otherwise
I will be losing the opportunity of moving
my Bill. And Shri Shastri will also be
losing his opportunity.

SHRI P. K. DEO: I should like to
make a few subsmissions in this regard.
It is the compulsion of my conscience
which has forced me to move this motion.
India with her ancient cultwal and spiri-
tual heritage has in all ages shown light
in darkness, whether it was Lord Buddha
or Gandhi or Vivekananda. Today in
the seventies of the zoth century, how can
we allow such a laudable Bill te lapse ?

I very carefully went through the speech
of the learncd Law Minister Shri Shanti
Bhushan. The hon. Law Minister in
his speech in onc breath ¢ apprchends
surrender of spvereignty, the concept that
India is a sovereign , socialist, secular de-
mocratic republic, to vphold which we are
pledged. ” According to him the ac-
ceptance of this Bill will amount to sur-
render of national sovereignty. What is
national sovereignty ?
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What was the concept of national sovereig-
nty when in the lust for power this
motherland was vivisected and we got a
truncated India. I being one of those
who placed what I had at the feet of
mother India to build a united India,
reconcile  myself to  this truncated
India. The less we talk of sovercignty
the better it is not that afier the lapse of
paramountcy the so called sovereignty of
the erstwhile Indian States rcturned to
uphold which the Government of India
was'a party in the instrument of accession.
But did that work? Things and events
move so fast that prescrvation of sovereignty
become just an academic exercise.

In the other breath the Law Minister
Spoke very highly about Shri Kamath
and he euologised him as an acknow-
ledged artist trying to paint a bright
future and said : “World government has
to be established . It is essential. In
fact it is inevitable and that is the only
solution for preventing the catastrophe
facing the entire humanity.” These are
the wwo contradictions. How can we
compromise ? The only compromise
between these two statements of the hon.
Law Minister is Mr. Kamath’s Bill which
provides an .answer which provides the
substitution in the Directive Principle,
It is just a pious hope and to achieve that ..
end we may educate our people. We-
cannot afford to scotch this Bill or throttle
this Bill. Let it not die: let us circulate
it for eliciting public opinion and educate
the people inside and outside the country. .
It can go to a Sclect Committee. I
consider that the Prime Nubuster Mipister
is a world citizen.  All along he has said :
Vasudeva Kudumbakam. I hope that
the hon., Law  Minister will  accept
my amendment.

MR. DEPUTY-SPEAKER : You must
first move the motion for suspension of
rule,

SHRI P. K. DEO : I have alrcady
moved it.

MR. DEPUTY-SPEAKER : The
question is !

“That this House dc  suspend, rule 75(2)
of the Rules of Procedure and Conduci
of Business in Lok Sabha in so far as it
requires the moving of amendment that
the Constitution { Amendment ) Bill,
1977 ( Amendment of article 51 ) by Shri”
Hari Vishnu Kamath be circulated for
the purpose of eliciting opinion thereon
at an early stage, *

The motion was adopted.

MR. DEPUTY SPEAKER: Mr.
Shankar Dev.

SHRI P. K. DEO : Mine is item No, 4..
How can he precede me ?
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MR. DEPUTY-SPEAKER: I thought
you have already moved it.  He is only
.speaking on it,

+ SHRIP. K. DEO: I beg to move:

“That the Constitution (Amendment)
Bill, 1977 (Amendment of Article 51) by
Shri Hari Vishnu Kamath be circulated
‘for the purpose of eliciting opinion

‘thereon by the roth August, 1978.”

SHRI KANWAR LAL GUPTA: We
supported the motion for suspension of
rule—I think Mr. Kamath also agreed
to it—on the condition that there will be
no further discussion. After they move the
motions, you kindly take the vote.

MR. DEPUTY-SPEAKER: Mr,
‘Shankar Dev.

SHRI SHANKAR DEV (Bidar): I
“beg to move:

“That the Constitution (Amendment)
Bill, 1977 (Amendment of article 51)
by Shri Hari Vishnu Kamath be circu-
lated for the purpose of eliciting opinion
thereon by the r4th August, 1978.”
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THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): M.
Deputy Speaker, Sir, I have no difficulty
in accepting the proposal which has been
made. As I had said on the last occasion,
there was no quarrel whatsoever with the
objectives of the Bill which had been
brought. I had only pointed out as to
what were the difficulties in the way of the
Government accepting the Bill. But so
far as the question of the Bill being circu-
lated for eliciting public opinion is con-
cerned, I donot object to that.

MR. DEPUTY-SPEAKER: The ques-

tion is:
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“That the Constitution {Amendment)
Bill, 1997 (Amendment of Article 51) by
Shri Hari Vishnu Kamath be circulated
for the purpose of eliciting opinion
thereon by the 1oth August, 1978."

The motion was adopted

SHRI HARI VISHNU KAMATH
tHoshangabad): Mr. Deputy Speaker,
“Sir, in all humility I would like to say that
it is a day for rejoicing. India is the
first country in the world whose Parlia-
ment has taken a step towards Worl-
‘Government, and I thank the Government
as also the Members of Parliament for
having taken this very wisc decision today
on this historic occasion. The s5th of
May, 1978 will be remembered in the

annals of our ‘country.

SHRI KANWAR LAL GUPTA: Let
us congratulate Mr., Kamath.

MR,.DEPUTY SPEAKER The other
‘motions are all barred. Now we take
~up Shri Kanwarlal Gupta’s Bill.

15.46 hrs.
INCOME-TAX (AMENDMENT)
BILLY
(Amendment of Section 10)
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[Dr. SusHmA NAYAR In the Chair)
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